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Rural Electrification in"  Almora 
District 

1659. SHRI KRISHNA NAND 
JOSHI: Will the Minister of 
ENERGY be pleased to state: 

(a) whether it is a fact that a 
large number of villages in Almora 
District of Uttar Pradesh have nol 
been provided with electricity faci- 
lity so far; and 

(b) if so, by when these villa- 
ges are likely to be provided with 
electricity facility under the in- 
tegrated rural electrification 
scheme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN): 
(a) According to the report re- 
ceived from the State Electricity 
Board, out of a total of 3576 vil- 
lages in Almora district of Uttar 
Pradesh, 996 villages constituting 
27.8 per cent have been electrified 
upto the end of October, 1981. 

(b) Of the remaining 2580 vil- 
lages to be electrified, 1277 villa- 
ges have already been included 
in the schemes sanctioned by the 
Rural Electrification Corporation, 
and these are expected to be 
electrified by the end of Sixth 
Five Year Plan. The electrifi- 
cation of all the villages in Al- 
mora district of Uttar Pradesh 
will be done when the State is to- 
tally electrified. The perspective 
plan of the State provides for 
electrification of all the    villages 

in the State by 1994-95. 

Short loading of coal by    Bharat 
Coking Coal Limited 

1660. SHRI LADLI MOHAN 
NIGAM: Will the    Minister      ol    
ENERGY be pleased to state: 

(a) whether, it is a fact that due 
to short loading of hard coal from 
Bharat Coking Coal Limited the 
Railway charges freight as per 
carrying capacity of the wagon 
and that a credit is given for 
such excess freight charged by 
the Railway to the consumers; 

(b) if so, what is the total 
amount paid by Bharat Coking- 
Coal Limited for loading charges 
monthwise from January 1981 to 

/  January 1932; and 
(c) what steps Government 

have taken to  reduce such Ioi 
k> the company? 

THE MINISTER OF STATE IN 
, THE DEPARTMENT OF COAL 
;   IN THE MINISTRY OF ENERGY 

(SHRI GARGI SHANKAR 
J MISHRA): (a) to (c) The in- 
|   formation is being collected   and 

would be laid on the Table of the 
House. 

M/s. H. M. M. LTD. 

1661. SHRI BHAGATRAM 
MANHAR: Will the Minister of 
LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

; 
j (a) whether it is a fact that 

Mis. H. M. M. Ltd. are -ma] 
changes in the distribution sys- 
tem of their products including 
"Horlicks" to earn greater profits 
and cause unemployment to 2000 
employees;  and 

(b) if so, what action is     pro- 
posed to be taken to protect the - 
interests of the employees? 

THE MINISTER OF     STATE 
I   IN THE MINISTRY    OF    LAW, 

JUSTICE       AND       COMPANY 
AFFAIRS (SHRI A. A. RAHIM) : 

(a) and (b) M|s. H.M.M.  Ltd., 


